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BEFORE THE NATIOi\Al- COMPANY LAW TRIBUNAL
]!IUMBAI BENCH

CP No.: 366/252(31/NCLT / NIB / MAH / 2t

Findings

M. K. SHRAWAT
MEMBER (J)

I l. Hence, upon considering the facts and circumstances ofthis present petition, this
Bench is ofthe view that, it would bejust and proper to order restoration ofthe
name ofthe Petitioner Company itr the Register ofCompanies maintaired by the
RoC.

l2.Accordingly, this P€tition is allowed. The restoration of the Petitioner
Company's name to the Register ofcompanies maintained by the RoC Pune, is
hereby ordered, with a direction that the Petitioner Company shall comply with
the Provisions of the Act. And further it will be subject to pa),rnent of costs of
Rs. 5,000/- (Rupees Five Thousand Only), to be paid by way of Demand Draft
in f-avour of "Pal and Accounts Ollicer. Ministry of Corporate Affairs.
Murnbai", within 7 days from the receipt ofthe duly certified copy ofthis Order,
to this office. Consequentially thereupon the Bank Account/s if freezed shall get

defreezed and to be operated by the Petitioner Company.

l3.This Petition bearing No. 366/252(3)NCLT/MB/MAH/2017 is, therefore,
disposed of on the terms directed above. The Leamed RoC shall give effect of
this Ordff only after perusal of the Compliance report of cost imposed. After
restoration of the Company, within 15 days the Company shall hle atl the
required documents with the RoC.

14. Ordered accordingly

Dated : l4ti December, 2017
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BH,{SKARA PANTULA MOHAN
ME}IBER (J)
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